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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 71 of 2022. 

 
 Sri Dilip Darjee 

 
  -vs- 

State of Assam. 
 

Advocate for the Petitioner:- Ms. Kaberi Borah. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 24.03.2022.        
  This Bail Petition filed for the accused person namely Sri Chandralal Bah 

Darjee @ Chandralal Bah, u/s- 439 Cr.P.C, in connection with Sootea P.S Case 

No. 26/22, u/s- 448/376 of IPC, is taken up for further hearing as the called for 

case diary is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The case against the accused Chandralal Bah Darjee in brief is that on 03-

03-2022, the informant lodged an ejahar alleging inter-alia that in that morning 

at about 3 a.m, while she was sleeping, the accused Chandralal Bah Darjee, 

entered into her house opening the door and committed rape on her. 

Accordingly, the Sootea P.S Case No. 26/2022 was registered, u/s-448/376 of 

IPC and investigation started. 

 Thereafter, on 04-03-2022, the accused was arrested and forwarded to 

the court and since then he has been judicial custody.  

It is submitted on behalf of the accused that he is totally innocent and 

that he has been falsely implicated. 

Now on perusal of the case diary, it is seen that though in her statement 

recorded u/s-161 of Cr.P.c the victim has said that the accused committed rape 

on her and that at that moment her husband arrived and caught the accused red 
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handed, it is seen that in her statement recorded u/s-164 of Cr.P.C she has 

stated that the accused laid his hand on her waist and shoulder and out of fear 

she did not raise any alarm and at that time her husband arrived there and 

scolded her and as well as the accused. In view of her said statement recorded 

u/s- 164 of Cr.P.C, it appears that section 376 IPC is not attracted in this case. 

Therefore, considering the facts and circumstances of the case as found 

from the statement of the victim recorded u/s-164 of Cr.P.C, I find it a fit case to 

allow the bail prayer made for the accused. 

Accordingly accused Chandralal Bah Darjee, is allowed to go on bail of 

Rs.15,000/- with a suitable surety of like amount to the satisfaction of the 

learned Elaka Magistrate. 

      Send back the C/D.  

 

 


